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APPENDIX-25
_ Category of cases
THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR,
TRIPURA, MIZORAM & ARUNACHAL PRADESH)

CIRCULAR

Hon'ble the Chief Justice has been pleased to order that with effect
from Ist June, 1998, the learned advocates filing any case shall on the first
page of the petition shall write in bold-letters the category of the cases and
the category code as circulated herewith.

CATEGORY CODES OF JUDICIAL CASES

NOMEN- CATEGORY CATEGORY OF CASE
CLATURE CODE

WRITPETITIONS RELATING TO SERVICE OF TEACHERS OF PROVINCIALISED
SCHOOLS :

CR. 10001 — Adhoc appointment
. CR 10002 — Regularisation of adhoc appointment
CR 10003 — Selection and appointment
CR 10004  — Appointment in retired teachers quota
CR 10005 ~ — Appointment on compassionate ground.
CR 10006 ~ — Appointment of family members of victim of
: extremist violence.
CR 10007  — Regular appointment of honorary teacher
CR 10008 — Salary and allowances -
CR 10009  — Seniority
CR 10010 — Promotion
CR 10011 — Transfer
CR 10012 — Suspension
CR 10013 — Disciplinary and enquiry proceedings.
CR 10014 — Minor punishment
<CR 10015 — Major punishment.
+GR 10016 ~ — Date of birth
CR 10017 — Retirement benefits
CR 10018 — Orders passed by the Director

CR 10019 — Orders passed by any other educational authority
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CR 10020 — Other service matters
WRIT PETITION RELATI TO STATE P
CR 10021 — Ad hoc appointment .
CR 10022 — Regularisation of ad hoc appointment
CR 10023 — Selection and appointment
CR 10024 — Appointment on compassionate ground.
+ CR 10025 — Appointment of family members of victim of
extremist violence. ' '
CR 10026 — Salary and allowances
CR 10027 =~ — Seniority
CR 10028 — Promotion
CR 10029 — Reservation of vacancies
CR 10030 — Transfer
CR 10031 — Suspension ;
CR 10032 — Disciplinary and enquiry proceedings.
CR 10033 — Minor punishment
CR 10034 — Major punishment.
CR 10035 — Compulsory retirement
CR 10036 — Order of the Appellate or Revisional authority
CR 10037 — Order of the Administrative or Service Tribunal
CR 10038 — Date of birth
CR 10039 — Retirement benefits
CR 10040 — Other service matters.
WR LATI TO SERVICE 1 1 BAN TATE
PUB %4 ES AND
UNIVERSITIES AND INSTITUTIONS
CR 10041 — Ad hoc appointment
CR 10042 — Regularisation of adhoc appointment
CR 10043 — Selection and appointment
CR 10044 — Appointment on compassionate ground
CR 10045 — Appointment of family members of victim of
extremist violence
CR 10046 — Salary and allowances
CR 10047 — Seniority
CR 10048 — Promotion
CR 10049 — Reservation of vacancies
CR 10050 — Transfer
CR 10051 — Suspension
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— Disciplinary and enquiry proceeding

— Minor punishment

— Major punishment

— Compulsory retirement

— Order of the Industrial/Labour Tribunal

— Order of the Appellate or Revisional authority
— Date of birth

— Retirement benefits

— QOther service matters.

WRIT PETITIONS RELATING TO SERVICE OF DEFENCE PERSONNEL AND

— Ad hoc appointment

— Regularisation of adhoc appointment
— Selection and appointment

— Appointment on compassionate ground
— Service benefits

— Salary and allowances

— Seniority.

— Promotion

— Reservation of vacancies

— Transfer

— Suspension

— Disciplinary and enquiry p1oceedmg
— Minor punishment

— Major punishment

— Compulsory retirement

— Order of the appellate or revisional authority
— Court martial

— Date of birth

— Retirement benefits

— Other service matters.

WRIT PETITIONS RELATING TQ SERVICE OF DEFENCE PERSONNEL AND
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CR 10052
CR 10053
CR 10054
CR 10055
CR 10056
CR 10057
CR 10058
CR 10059
CR 10060
ARMED FORCES
CR 10061 .
CR 10062
CR 10063
CR 10064
CR 10065
CR 10066
CR 10067
CR 10068
CR 10069
CR 10070
CR 110071
CR 10072
CR 10073
CR 10074
CR 10075
CR 10076
CR 10077
CR 10078
CR 10079
CR 10080
ARMED FORCES -
CR 10061
CR 10062
CR 10063
CR 10064
CR 10065

— Ad hoc appointment

— Regularisation of ad hoc appointment
— Selection and appointment

— Appointment on compassionate ground
— Service benefit







